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ORISSA ORDINANGE No, IV OF 1954

THE ORISSA TENANTS PROTECTION
( AMENDMENT ) ORDINANCE, 1954

[ Promulgated by the Governor in the Fifth Year of the
) Republic of India ]

=" Y

{ Published in an extrgordinary issue of the Orissa Gazette,
dated the 23rd December 1954 ]

[ —

AN
ORDINANCE

TO PROTECT CERTAIN TENANTS UNDER THE ORISSA
TENANTS PROTECTION ACT, 1948 .

WHERESAS the Legislature of the State of Orisa is not
' in session ; ' :

AND WHEREAS the Goverpor of Orissa is safisfied
that it is expedient further to clarify the extent of protection
given to the classes of tenants under the provisious of the
Orissa Tenants Protection Act, 1948 and that the circum- Orisse
stances exist which render it meccssary for him to take 40817 of

immediate action in the manpner hereinafier appearing ;

AND WHEREAS the instructions from the President
have been received to promulgate such an Ordinance ;

NOW, THEREFORE, in exercise of the pewers
conferred by clause (1) of Article 213 of the Constitution,
the Governor of Orissa is pleased to make and -promulgate’
the following ordinanceg :—

Bhort title 1. (1) This Ordinance may be called the Orissa Tenants

snd Protection ( Amendment ) Ordinance, 1954,

COMITIATION- : )

ment. (2) 1t shall come into force at once.

Amendment - 2. In section 3 of the Orissa Tenants Protection Act, Orissa

of section's, 1948 (hereinafter referred to as the said Act),— ﬁ;&:slﬂ of

Qrissa .
‘l"g:sfﬂ of (i) the Illustration after sub-section (2) shall be
omj ; .
" (i7) after sub-section (2) the following new sub-section
shall be inserted, and shall be deemed always to have been
ingerted :—

“ (3) Except as otherwise expressly provided under
this Act nothing contained in any. other law for the time
being ip force or in item (3) of clause (g) of section 2 shall

-

p



. 89

have the effect of depriving a tenant on and' after the said
date, of his rights and privileges conferred under this
section so long as he continues to remain in cultivation of
the land, irrespective of the fact whether the raiyat in
relation to such land has remained the same or not :

. Provided that in the absence af an agreement express or
- -implied with any raiyat the rent payable to him shall be. the :

same as was payable to the last preceding raiyat ; but no
- agreement shall have any effect whatsoever save to the
extent it is consistent with the provisions of this Act *. -

Insertion of 3, After section 12 of the said Act, the following new
‘B new ofe section shall be inserted and shall be deemed always to
o 12" have been inserted, namely :— _ e ¥s o,
’ ! . .

Qriasa

Act ITT of

1048,

Decree, ** “12-A, No decree or order of any Court or siutho;ity _

ordsr or  and no notice of ejectment shall have force or effect save = -

tofiee ot o the extent to which it is consistent with the provisioqs' :

effeet, . Of this Act”.

The 19th December 1954 P, S. KUMARASWAMY RAJA
Glovernor of Orissa



